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to conclusions savs and excspt that it is
going to d=cide about the investigation that
is going to be made, and that investigation
would necessarily be spread over a long
period and would cover a large number
of motters, to'which the hon. Member
has drawn attention.

Shri Gajendra Prasad Sinha: May
I know whar are the non-offi:ial agencies
through which this investigation will be
carried our?

Shri S. N. Mishra: This 1s not a
question of non-~ffizill agencies going
into this matter, This investigation wovld
be carried out on behalf of the National
D=vrlopment Council and the National
Development Council would decide about
it. They have in fact already taken a
decision on this matter, and about the
exact composition of it, the House would
be apprised of later on when a decision
is taken.

Extension of Service of Retired
Railway Personnel

*§78. Shri Velayudhan: Will the
Mirister of Railways be pleased to
state:

(a) what is the usual pracrice followed
by the Railways with regard to the ex-
tension of services of retired Railway
personnel; and

(b) what are the rules and whether
all categories are being given such ex-
tension ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b), It is presumed that the Hon’ble
Member is referring to extersior of service
to Railway employees beyond the age of
superannuation,

Save in very excaptional circumstances,
extensions are being given in ex-cadre
osts of a technical nature, in which
difficulty is exp-rienced in finding a person
already in Railway service within the age
of superannuation,

Shri Velayudhan: May I know whe-
ther non-technical personnel, I mean,
the third grade officials, are not given
extensions usually, and if that ‘was the
practice, what was the policy behind it?

Shri Alagesan: In very rare cases,
as I said, extensions have been given, I

think extensions have been given to both .

azetted as well as non-gazetted people,
tut the number is small. The staff are
re-employed in technical and other cate-
gories when there are not egmugh staff
to carry on the work of the various projects
connected with the Plan.
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Shri Velayudhan: May I know
when re-employment is given after retire-
ment, the particular staff or personnel
are given the lowest post, not even the
same post they heldg

Shri Alagesan: Rules have been laid
down in that connection, and I can read
out what is the position:

On re-employment after retirement
the employee is given the pay he
last drew or in the case of re-employ-
ment in a lower grade the pay he
would have drawn in the relevant
scale as applicable to him had he
retired from service from such lower
grade less the full pension equivalent
or provident fund benefits.

Shri Velayudhan: Is it only at the
discretion of the senior officials that this
extension is given and is a lot of favourilism
going on in respect of re-employment ?

Shri Alagesan: I am not aware of
any favouritism. A number of people
have been re-employed and the General
Managers have been given the power to
re-employ the staff. On his own the
General Manager can re-employ staff
for one year, the period of re-employment
varies from one year to three years.

Shri T. B. Vittal Rao: What is the
age of superannuation of General Managers,
and out of the seven General Managers
how many have gone beyond their age of
superannuation ? '

Shri Alagesan: I do not think that
any General Manager has gone beyond
his age of superannuation.

Shri T. B. Vittal Rao: What is the
age of superannuation of General Managers ?

Shri Alagesan: I think it is §s.

F.A.O.

+
Shri Raghunath Singh:
Shri Bheekha Bhai:
*§80. < Shri Dabhi:
Shri S. S. More:
Shri Radhelal Vyas:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether some Members of Par-
liament were included in the Indian
delegation to the Third Session of the
F.A.O. Regional Conference for Asia and
the Far East held at Bandung (Indonesia)
from 8th to 19th October, 1956;

(b)Y i =0, whether those Members of
Parliament attended the  Conference;
and .
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(c) if not, whether those Members
have sent any representation to Govern-
ment for not attending that conference?

The Delzll.uy Minister of Food
(8]1::1&[.\’. ishnappa): (a) Yes. Prof.
N. G. Riaga and D:. Rim Subhag Singh
were included in the delegation.

(b) No.

(c) Dr. Ram Subhag Singh sent a_re-
rescatation for not attending the Con-
erence.

st vqATe fag : wrwrcw § 5
T qET o To YR P g A @
T § 9 & R & faar
qr |

Shri M. V. Krishnappa: Dr. Ram
Subhag Singh informed us that, since
this delegation was led by an offizial,
he would not like to go.  Prof. N. G. Ringa
intimated that he had some local urgent
work and so he could not go.

Pandit D. N. Tiwary: May I know
whether there is any provision that an
official should be the leader of the delega-
tion where noa-offi:ial Members of
Parliament arc going in the delegation and
also wicther the ofdcials are given pre-
fereace over Memoers of Parliament?
Wait is the view of the Government in
this matter?

The Minister of Food and Agri-
culture (Sarl A. P. Jaia): There is no
fixed policy in the mitter. In the past,
thare have been delegations which have
beea led by ofiicials but which included
M:n>:xs of Parliament. There have
baea other delegations which have been
h21ied by M:mozrs of Parliament and
wiich iaclal:d ofdcials. Geaerally, te-
chaical delegitioas are led by officials.

Paniit D. N. Tiwary: What decision
have the Government taken on the letter
of Dr. Ram Subhag Singh ?

Shri A. P. Jain: The matter was
discassed at the highest level. The deci-
sio1 wis that at that late stage no change
could be made. The reasons were three-
fold; firstly, this delegaiivn would deal
with te¢hical martters; secondly, the names
of the delegates including that of the leader
had been communicated to the FAO; and
thicdly, that the delegation was to leave
the next day.

Shrt Kamath: B:fore finalising the
persoanel of such delegatiors are rthe
would be Members informed as to who
would be the leader?

Shri A. P. Jain: Iam not sure whe~
ther, in this particular case, it was conveyed
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course this information—both the names
of the memoers of the deiegation as also
the leader—was conveyed to the Depart-
ment of Parliamentary Abairs,

Shri Kamath: The Minister of
Parliamentary Arfairs should convey it
to the Munoers concerned. Did he
sleep over it? Heis present here and so
he may enlighten us. .

_Shri Gajendra Prasad Sinha: The
Minister has just now said that this was a
technical delegation. What was the neces-
sity of including Members of Parliament ?

Shri A. P, Jaint Members of Parlia-
ment arc always useful.

Shrimati Tarkeshwari Sinha: Be-
fore selecting the Members to represent
on such delegations, did the Guvernment
care to inform them about the background
of the subject and also take their accep-
tance before finalising the names and
communicating them to the F.A.O.?

Shri A. P. Jala: The ordinary proce-
dure was followed in this case, that is, when
a Mcember of Parliament is included, we
refer the matter to the Department of
Parliamentary Affairs.

Shri L. N, Mishra: The Minister
has said that the letter of Dr. Ram Subhag
Singh reached him at a late stage. May
I know whether the Government have
formulated any policy for future guidance ?

Shri A. P. Jain: The definite poli
of the Government is to avoid such di
culties.

Shri Keshavalengar: May I know
whether it is not a fact that the Govern-
ment have always briefed non-official
Members in technical matters whenever
they go on such delegations? If that is
80, may we know why that procedure
was not adopted in this case?

Shri A. P. Jain: Nobody has said that
that procedure was not adopted. On
technical matters, the delegation is briefed.

Shri Kamath: Sir, on a point of
order. The Minister was good enough
to tell us just now that the Minister of
Parliamentary Affairs was informed, but
by gesture the latter scems to say he was
saying that he was not informed . .....

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha);
No, no. I did not know the purpose
which the hon. Member was having in
his mind. It always happens and I quite
sgree with my colleague. The Ministries
sometimes

LR R 'Y
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Shri Kamath: Only sometimes ?

Shri Satya Nara Sinha: Please
have some patience allow me to com-
plete the sentence. ....sometimes send
the names very late. In these cases, I
glo not know what I have to inform this

ouse,

Shri Chattopadhyaya: May I know
if it is the policy of the Government to
exclude Opposition Members from such
delegations?

Shri A. P. Jailn: Members are Mem-
bers.

Shri B t Azad: May I
hagwat Jha

-----

Mr. Speaker: Order, order. We
go to the next question.

Shri Bhagwat Jha Azad: Itisa very
important question . . . .

Mr. Speaker: Order, order. It
ﬁms that they are also Mu::bers of this
ouse.

Shri A. P. Jaint When I have said
that Members are Members, I meant that
all Members were cqually entitled.

w faqm-sweaEl @ wrwl ® fom
frrqqere ama W gfen
*ze). sty TR . W7
Y 30 q@TE, (AN ¥ ardifew s
woqT YWY ¥ IO ¥ grAey | qg qarq
N U FG 5 on faura-woew ¥
Tz ® 3 o< famr feod & amar
A ® gfayr 3] & A F o DA
JET FAQ GTHETT FY WS T A, I
X 38 g ¥ feg g w71 wfaw

gax famr @ ?

Torw oy qfcwg Jawt (o we-
) IO NAW FIETT 7 Y wrf
wary A frar & 0

v siw : wWr @ e
g W 4 I A7 g faefr @
agy § T, M x® a9y qrfearie
¥ gaeg §, @ SR WAw A fawrw
Tawm QA M TS @ g, A
T OH YA d9g aTE w9 o
7t wrf qaar & sy ?
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W qar ofcgn  Swwan (s
sy i) : 9 T FE 6 A
9= g o1 T § W e fafrdt v
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st wer wefar - T SET TRA #
For & frar T § 5 wR awi F
e W I aY gfaur Ty & ot
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Shri Kajrolkar: Have the Govern-
ment received any request from the Bombay
Government for the grant of the facility
to the members of the Bombay Legislature
to travel on our railways free of charge
in the Bombay State?

Shri Ala t I do not think we
have received any such request.

Sugar Factories

*883. Shri Bibhud Mishra: Will
the Minister of Food and Agriculture
be pleased to state:

. (a) whether Government have
directed various State Governments
to redistribute sugar factories in Zonal
arcas according to the Crushing capa-
cities of the factories in view of the ex-
perience gained last year; and

(b) if so, whether Government
would lay on the Table a copy of the
revised areas allotted to Sugar Factories
in Bihar?

ty Minister of Food

The De
(s$m1 M. Krishnappa): (a) No,
ir.

(b) Does not™ anse.
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